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(5) The fee collected under sub-section (1), shall be deposited 

by the authorities, specified in sub-section (3) and sub-section (4) in 

the Development Fund within a period of one week from the date of 

its collection. 

( 6) The person shall deposit the amount of fee due from him 

either in cash or by cheque in a specified bank account. 

F.xplanation.-{I) For the purposes of this Act, the expressions "sale", '4purchase" 

and ''person" shall have the same meanings as have been assigned to 

them in the Punjab Value Added Tax Act, 2005. 

(2) In respect of levy of Infrastructure Development fee on the 

value of consumption of electricity, the exemptions granted in respect 

of levy of electricity duty shall mutatis mutandis apply to the levy of 

Infrastructure Development fee on electricity consumed.". 

3. (1) The Punjab Infrastructure (Development and Regulation) 

Amendment Ordinance, 2015 (Punjab Ordinance No. 2 of 2015), is hereby 

repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 

under the Ordinance referred to in sub-section ( 1), shall be deemed to have 

been done or taken under this Act. 

Repeal and 
savmgs. 

CHANDIGARH : 

The 9th October, 2015 

SHASHI LAKHANPAL MISHRA, 
Secretary. 


